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COMMITTEE ON PRIVATE MEMBERS'® BILLS AND
RESOLUTIONS

EIGHTY-SIXTH REPORT
(Second Lok Sahha)
I, the Chairman of the Committee on Private Members Bills

and Resolutions having been authorised by the Comimittee, present
on their bebalf, this their Bighty-sixth Report.

2 The Committee met on the 14th August, 1961 for—
(1) Classification and allocation of time for discussion of the
Old Age Pension Bill by Shri Aurcbindo Ghosal,
(2) Examination of the following Bills under Rule
24(1) 0):—
(1) Coustitution (Amendment) Bill (Amendment of Article
228) by Shri C. R Narasimhan and others.

(ii) Constitution (Amendment) Bill (Insertion of new
Article 8A) by Shri N. K-han(MAMl)

(iii) Constitution (Amendment) Bill (Amendment
Amm)bysnnmummy(mm
dix II).

Classification and allecation of time to Bill

3 The Member concerned had been invited to present before
the Committee his views on his Bill but he did not sttend the

sitting.

4 After considering all aspects of the Bill, the Committes placed
the Old Age Pension Bill by Shri Aurobindo Ghosal under Cate-
gory ‘B’ and allotted 14 hours for its discussion.

Examination of the Censtitution (Amendment) BHl

$. The members who had given notice of the Bills and repre-

sentatives of the Ministries concerned with the Bills had been invited
to be present at the sitting Sarvashri C. R Narastmhan and
Surendrs Mahanty (who is also a Member of the Commities)
attended the sitting The representatives of the Ministries of Law
and Home Affairs were present.



a result of their examination of the Bills: —

Findings of the Committee

*(a) Comstitution (Amendment) Bill (Amendment of Article
228) by Shri C. R- Narasimhan and others.

7. The Committes noted that the Bill sought to add a proviso to
Article 226(1) so as to enabie the High Court of any State to issue

After hearing the views of the member incharge and the repre-
sentative of the Ministry of Law, the Committee recommended that
the Bill be allowed to be introduced.

(b) Constitution (Amendment) Bill (Imsertion of mew
Article 84) by Shri N. Keshava.

8 The Bill sought to insert a new Article 8A to the Constitution
so that any person of Goan origin or having domicile in the terri-
now known as Gons, Diu and Daman may be deemed to be a

of

India.
The Member concerned was noc present. After hearing the
views of the representative of the Ministry of Home Affairs and
g all aspects of the Bill, the Committee are of the opinion
the Bill be not allowed to be introduced.

/|

(c) Constitution (Amendment) Bill (Amendment of Article
320) by Shri Suundn Mahanty.

9. The Bill sought to add a proviso to Article 326 of the Consti-

———— + ——" w7
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(l)thttheutegoﬂnﬁohmdullouﬁonotﬁme to the Oid
AcePensionBﬂlbeagreedlobytheHﬂn;

(ii) that the Constitution (Amendment) Bill (Amendment of
Article 226) by Shri C. R. Narasimhan and others be
allowed to be introduced; and

(iii) that the Constitution (Amendment) Bill (Insertion of
new Article 8A4) by Shri N. Keshava and the Constitu-
tion (Amendment) Bill (Amendment of Article 326)
byShﬂSurendnllMtyhanotallowedto be in-

troduced,

Nzw Dsum; HUKAM SINGH.

August 16, 1961,
Srevana 35, 1883 (



APPENDIX 1

Bill Ne. 28 of 1961
THE CONSTITUTION (AMENDMENT) BILL, 1961
(To B2 TRTRODUCED IN LOK SABHA)
A
BILL
further to amend the Constitution of Mdia

Bz it enacted by Parliament in the Twelfth Year of the Republic
of India us follows: -

Mﬁ' 1 (1) This Act may be called the Constitution (Amendment)
extent Act, 1061,

meat. (2) 1t extends to the whole of India including the State of Jammu s
and Kashmir.

(3) It shall come into force at once.

Imscrtion of 2. After Article 8 of the Constitution, the following Article shall
new Article  be inserted, namely. -

8A.
of “8A. Notwithstanding anything in Article 5, any person of 10

- m'l’“ Goan origin or having domicile in the territory now known as
Goan origin. Goa, Diu and Daman shall be deemed to be citizen of India”.



STATEMENT OF OBJECTS AND REASONS

Article 11 of our Constitution provides that Parliament may regu-
late the right of citizenship by law. Even at the commencement of
our Constitution, there were about 2 lakhs of Goans residing in India.
Not being citizens of India, they cannot exercise their franchise and
vote in our elections. It is not fair to treat this fairly large section
of persons who are virtually our countrymen as foreigners and deny
them their legitimate right and franchise. They have not opted out
to any other country nor have thev migrated to India from any other
foreign country.

This Bill is intended to set right this anomaly and confer the
legitimate right of Indian citizenship to all Goans residing in India.

New Dxu; N. KESHAVA.
The S5th April, 1961.

APPENDIX 1
Bill Ne. 46 of 1981

THE CONSTITUTIO.« (AMENDMENT) BILL, 1961
(Tu sz DrmacoUCED v Lok Sasna)

A
BILL

further to amend the Constitution of India.

Bz it enacted by Parliament in the Twelfth Year of the Republic
of India as follows: —

1. This Act may be called the Constitution (Amendment) Act, Short tid.
1961

2. In Article 328 of the Constitution, the following proviso shall Amendmea t
5 be added at the end, namely:- ;‘Anme

“Provided that no Ruler shall be eligible to be included to
the Electoral Rolls to either House of Parliament or to the House
or either House of the Legislature of a State”.

-
.



STATEMENT OF OBJECTS AND REASONS

The Rulers of the Indian States, as defined in clause 22 of Article
868 of the Constitution, partake of the nature of a sovereign, inasmuch
as the covenanted Privy Purses, that they are in enjoyment of under
Article 291 of the Conrtitution is tax-free. These Rulers also enjoy
& special privilege, in being immune from the due process of law in
civil and criminal proceedings. The covenanted Privy Purse, which
they enjoy, is in the nature of royal bounty as it is understood in
UK. Thus the hereditary dignities covenanted Privy Purses in the
nature of Royal bounty and special privileges, which they enjoy,
invest them with all the disability, which the Peers in UK. attract,
in being elected to the UK. House of Commons. Notwithstanding
the fact that the Rulers may remain as citizens, as defined in Article 5
of the Constitution, they will not be eligible for inclusion in the
Electoral Roll being beneficiaries of State bounties not unlike the
Royal Bounty enjoyed by the Peers, Lords and other members of the
Royal family in UK., who have no right either to vote or to be
elected to the House of Commons. The present Bill seeks to achieve
that pattern, and remove an anomaly which is repugnant to the
snderlying spirit and the republican ideals of our Constitution and
socialistic aims of our society.

Nsw m; SURENDRA MAHANTY.
The 17th April, 1961.



ANNEXURE

Extaact rroM THE CONSTITUTION OF INDIA

[ ] L J L ] L] L J

326. The elections to the House of the People and to the 2:“"
tiveAsemblyofevu'yS:ateshmbeonthebuisoladultmm;mp.g
that is to say, every person who is a citizen of Indis and who is not =d »
less than twenty-one years of age on such date as may be fixed in Asxembiies
that behalf by or under any law made by the appropriate Legislature
on the ground of non-residence, unsoundness of mind, crime or corru
orilleglpracﬁce,dmnbeenﬁﬂedtoberegistereduavomatmw
such election. i
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